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Shri N.V. Ki ishnan, Vice Chai rnianCA; .

Dr. A. Vedaualli, Membei(D>,

0^

G .S. Gupta,
Inspector of Uorks,
C n t r a 1 R a i 1 u a y ,
faridabad.

By Ad'joccte Shri K.B.S. Bajan,

Versus

1, The Union of India through
The Geneial '*'ianager,
Central Railway,
Bombay V,T.

2. The Divisional Rail Manags-r,
Dhansi Division,
Central Railway,
Dhanai.

3., The Sr. Divisional Engineer ( N) ,
uhansi Division,
Central Railway,
Dhans i.

4, The Assistant Engineer (M),
Central Railway,
Mathura 3ub Division,
PlathMia.

Pe 11 ti el

Rfsoc -deni

CRDER (LRal)

Shri N,V. Krishnan

The applicant is aggrieved by the xjie A-'

orrier of transfer dated 9,12,1994, The applic?"' '.^ uhc ,j

working as Inspector of yorks (ICU) Graja-H In Rni ideb,;

b sen transferred to Agra in the same cspsoi ty, R plat's

Slui L,K, Gupta promoted as ICU-I. uimult on sous 1 y, c?

Mykul 3sxena, ICIJ-III in Agra has been transfeiisj to Fa

in place of the applicant and for this puiposr :

post at Faridabad has been downgiade .
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2, The learned counsel for the applicant sWlfes that
the ICU is a sensitive post to which the orders dated 27.9.19ft

at page 38 would epply. These orders stipulate that persons
who frequently come into contact with contiactcrs and supp.iei&

are required to be transferred every four years. As the

applicant has been posted to Faridabad only in Lctobei, 1991,

he t*s not completed four years period, end, therefore, the

order of transfer is bed. He also points out that in simiJa!

cases the persons are Eccommodated in the Sfme station a- ucu <

b« evident from the Annexure A-15 orders. He further state-^,

if necessary, the resrondents even go to the extent of trans

ferring the post from one piece to another plec® to acccnrnocst

a particular employee to suit his convcrisnce. It is tha

applicant's case that the transfer is unnecessary and that

Shri ftukul Saxena could be adjusted at Agr® itself. He also

points cut that the transfer affects the schooling of his chij

dren. In the circumst&nce, the applicant prays thrt tr-s

order of transfer be quashed.

3. We have heard the learned counsel fcr the applicrnt.

Ue wanted tc know whether thsre is any rule or order thrt

the applicant cannot b^ transferred before the expiry of

four years period. He was unable tc produce any su-^^h orcei .

It is settled law that trarafer is an incident of service ann

is purely an administrative mctter in which we nermally canno

interfere. No greunds have been mada out for our infoifttronee*

If the potitionor had any griovanca about his transfer, he

ought to hnve submitted a representation tc the autherities

concerned.

4. At this stage, the learned counsel far the applicant

states that the O.A. has also alleged malefioe sgainst

Haspondent No, 1, We have seen the O.A, There is nc such
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specific ellegatien in the greundi. Besides, the second

resDondent has also not been arrayed as a party in his

persenal capacity.

5, In the circumstance, ue find nc merit in the C.A.

and it is dismissed at the admission stage. The applicant

is at liberty to seek departmental remedies, if so advised

'
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